260

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
M.A. NO. 73/2025
IN
ORIGINAL APPLICATION NO. 773/2022

IN THE MATTER OF:
RAJESH PAREEK ...APPLICANT
VERSUS
STATE OF UTTAR PRADESH & ORS. ...RESPONDENTS
INDEX
S. NO. PARTICULARS PAGE NO.

STATUS REPORT ON BEHALF OF MUNICIPAL
CORPORATION MATHURA-VRINDAVAN NAGAR
NIGAM IN COMPLIANCE OF THE ORDERS
DATED 22.09.2025 AND 22.12.2025 PASSED BY
1. THE HON’BLE NATIONAL GREEN TRIBUNAL, 1-10
PRINCIPAL BENCH, NEW DELHI IN THE
MATTER TITLED “RAJESH PAREEK VS. STATE OF
UTTAR PRADESH & ORS”(M.A. NO. 73/2025 IN
0O.A. NO. 773/2022) ALONG WITH AFFIDAVIT.




261

ANNEXURE R-1: A COPY OF THE SAID LETTER
DATED 24.02.2026 BY THE MUNICIPAL
CORPORATION MATHURA-VRINDAVAN NAGAR
NIGAM TO THE SPECIAL SECRETARY,
ENVIRONMENT, FOREST AND CLIMATE
DEPARTMENT, GOVERNMENT OF UTTAR
PRADESH, LUCKNOW.

11-13

ANNEXURE R-2 (COLLY): COPIES OF THE
COMMUNICATIONS LETTERS DATED
13.01.2026, 14.01.2026 AND 30.01.2026 FROM
MUNICIPAL CORPORATION MATHURA-
VRINDAVAN TO THE PROJECT MANAGER,
YAMUNA POLLUTION CONTROL UNIT, UTTAR
PRADESH JAL NIGAM (RURAL), AGRAAND THE
EXECUTIVE  ENGINEER, CONSTRUCTION
DIVISION, UTTAR PRADESH JAL NIGAM
(URBAN), MATHURA RESPECTIVELY.

14-18

ANNEXURE R-3 (COLLY): COPIES OF THE
AFORESAID COMMUNICATIONS  LETTERS
DATED 13.02.2026 ISSUED BY THE UTTAR
PRADESH JAL NIGAM (URBAN), MATHURA TO
M/S PUMPS ENGINEERS & TRADERS, MATHURA
AND M/S VATAVARAN TECHNO, AGRA.

19-22




262

Place: New Delhi
Date: 14.03.2026 RES DENT
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
M.A. NO. 73/2025
IN
ORIGINAL APPLICATION NO. 773/2022

IN THE MATTER OF:

RAJESH PAREEK ...APPLICANT
VS.

STATE OF UTTAR PRADESH & ORS. ...RESPONDENTS

STATUS REPORT ON BEHALF OF MUNICIPAL CORPORATION
MATHURA-VRINDAVAN NAGAR NIGAM IN COMPLIANCE OF THE
ORDERS DATED 22.09.2025 AND 22.12.2025 PASSED BY THE HON’BLE
NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH, NEW DELHI IN
THE MATTER TITLED “RAJESH PAREEK VS. STATE OF UTTAR
PRADESH & ORS”(M.A. NO. 73/2025 IN O.A. NO. 773/2022)

MOST RESPECTFULLY SHOWETH:

1. That the present Status Report is being filed on behalf of the Municipal
Corporation Mathura-Vrindavan Nagar Nigam in compliance with the
directions issued by this Hon’ble Tribunal in M.A. No. 73/202S in O.A. No.
773/2025 titled Rajesh Pareek vs. State of Uttar Pradesh & Ors. and
connected matters, particularly the orders dated 22.09.2025 and

Y
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22.12.2025, whereby directions were issued to the Respondent with regard

to the payment and recovery of environmental compensation.

That it is respectfully submitted that in Original Applications No. 773/2025
(hereinafter referred to as “present O.A.s”) issues were raised concerning the
treatment and management of sewage generated within the Municipal
Corporation Mathura-Vrindavan area. That during proceedings, inspections
were conducted by the concerned authorities and observations were made
with respect to the operational status of sewage treatment infrastructure,
including the 6.8 MLLD Sewage Treatment Plant (STP) at Masani, which was
reported to be non-operational at the time of inspection, as well as aspects
relating to compliance with the revised effluent standards prescribed by this
Hon’ble Tribunal. Upon consideration of the reports and material placed
before it, this Hon’ble Tribunal, vide order dated 24.04.2024, assessed and
imposed an environmental compensation amounting to ¥7,20,10,000/- in
respect of the Mathura-Vrindavan area, directing that the said amount be

deposited.

That while determining the environmental compensation in respect of
Mathura, it was noted that sewage generated in the area was being discharged
through 23 drains, carrying approximately 68.55 MLD of sewage. It was
further recorded that 4 STPs were reported to be operational as per the report
of the UPPCB dated 09.12.2022, namely STPs at Laxmi Nagar with
capacities of 16.0 MLD and 14.5 MLD, another STP with capacity of 30
MLD, and an STP with capacity of 6.8 MLD. It is further submitted that the
Municipal Corporation Mathura-Vrindavan Nagar Nigam has also
communicated the status of environmental compensation and related

compliance of the Hon’ble Tribunal’s orders dated 22.09.2025 and

YW
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22.12.2025 to the Special Secretary, Environment, Forest and Climate
Department, Government of Uttar Pradesh, Lucknow, vide letter dated
24.02.2026. A copy of the said letter dated 24.02.2026 by the Municipal
Corporation Mathura-Vrindavan Nagar Nigam to the Special Secretary,
Environment, Forest and Climate Department, Government of Uttar Pradesh,

Lucknow is annexed herewith and marked as ANNEXURE R-1.

That upon examination of the available treatment capacity vis-a-vis the total
sewage discharge, it was found that there existed a treatment gap of
approximately 1.25 MLD. Furthermore, as per the report of the CPCB dated
04.10.2023, the Masani STP having capacity of 6.8 MLD was found to be

non-operational, thereby substantially increasing the treatment deficit.

That in view of the aforesaid findings, the total treatment gap was determined
to be 8.05 MLD, comprising the original gap of 1.25 MLD together with the
additional 6.8 MLD attributable to the non-operational STP. For the purpose
of calculating environmental compensation, the Hon’ble Tribunal considered
the period commencing from 24.11.2022, being the date of the first
inspection conducted by the Joint Committee pursuant to the Tribunal’s order

dated 19.10.2022, until 07.12.2023, amounting to a total period of 379 days.

That on the basis of the above parameters, environmental compensation in
respect of Mathura was computed at ¥3,05,09,500/-. That out of the said
amount, the liability of ¥47.38 lakh was apportioned to the Municipal
Corporation Mathura-Vrindavan, while the remaining amount was attributed
to the concerned implementing agencies i.e., Project Manager, Yamuna
Pollution Control Unit, UP Jal Nigam (Rural), responsible for construction

and operation of the sewage treatment infrastructure.
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That with respect to the Vrindavan area, it was recorded that approximately
13 drains were discharging around 10.95 MLD of sewage, and 2 STPs were
installed, namely Pagal Baba STP with capacity of 4 MLD and Maant
Road STP with capacity of 8 MLD. However, reports submitted before this
Hon’ble Tribunal indicated that the treated effluent from these STPs was not
meeting the prescribed standards, especially in respect of Faecal Coliform

levels, as recorded in the Joint Committee Report dated 09.12.2022.

That further reports of the UPPCB dated 10/11.08.2023 also indicated that
the treated water discharged from the said STPs did not conform to the
standards prescribed by this Hon’ble Tribunal, including the parameters laid
down in the judgment of Nitin Shankar Deshpande vs. Union of India &
Others. In view of such non-compliance, the entire discharge from the STPs
was taken into consideration for the purpose of calculating environmental

compensation.

That accordingly, environmental compensation in respect of Vrindavan was
calculated for 10.95 MLD of sewage discharge over a period of 379 days,
resulting in an amount of ¥4,15,00,500/-.

That the total environmental compensation determined for both Mathura and
Vrindavan thus amounted to ¥7,20,10,000/-, which was apportioned amongst
the concerned authorities. Out of the said amount, ¥47.38 lakh was
determined to be payable by the Municipal Corporation Mathura-Vrindavan,
%276.67 lakh by the Executive Engineer, Construction Division, Uttar
Pradesh Jal Nigam (Urban), Mathura, and ¥396.05 lakh by the Project
Manager, Yamuna Pollution Control Unit, Uttar Pradesh Jal Nigam (Rural),
Agra.
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That during the hearing held on 22.12.2025, this Hon’ble Tribunal directed
that the environmental compensation amount be deposited within a period of
8 weeks and further observed that it shall be open to the concerned Municipal
Corporations to recover the amount of environmental compensation from the
executing or operating agencies of the Sewage Treatment Plants in

accordance with law and after following due procedure.

That in compliance with the directions of this Hon’ble Tribunal, the
Municipal Corporation Mathura-Vrindavan has duly deposited its
proportionate share of environmental compensation amounting to ¥47.38
lakh in the account of the UPPCB through the PFMS. The said payment was
successfully processed on 31.01.2026, and the PFMS generated payment
confirms the transfer of ¥47,38,000/- in favour of the UPPCB through Union
Bank of India.

That the Municipal Corporation has thus complied with the financial liability
imposed upon it by this Hon’ble Tribunal and has taken prompt steps to

ensure adherence to the directions issued by the Tribunal.

That it is further submitted that the Municipal Corporation has also issued
communications and reminders to the other concerned authorities
responsible for operation and implementation of sewage treatment
infrastructure, including the Yamuna Pollution Control Unit, Uttar
Pradesh Jal Nigam (Rural), Agra, and the Executive Engineer,
Construction Division, Uttar Pradesh Jal Nigam (Urban), Mathura,
requesting them to deposit their respective shares of environmental
compensation in accordance with the directions of this Hon’ble Tribunal. In
this regard, further communications were issued by the office of the General

Manager (Water), Municipal Corporation Mathura-Vrindavan vide letter
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dated 13.01.2026 addressed to the Project Manager, Yamuna Pollution
Control Unit, Uttar Pradesh Jal Nigam (Rural), Agra and the Executive
Engineer, Construction Division, Uttar Pradesh Jal Nigam (Urban), Mathura;
letter dated 14.01.2026 addressed to the Project Manager, Yamuna Pollution
Control Unit, Uttar Pradesh Jal Nigam (Rural), Agra; and letter dated
30.01.2026 addressed to the Executive Engineer, Jal Nigam (Urban),
Mathura, requesting the said authorities to deposit their respective shares of
environmental compensation in compliance with the directions of this
Hon’ble Tribunal. That Copies of the communications letters dated
13.01.2026, 14.01.2026 and 30.01.2026 from Municipal Corporation
Mathura-Vrindavan to the Project Manager, Yamuna Pollution Control Unit,
Uttar Pradesh Jal Nigam (Rural), Agra and the Executive Engineer,
Construction Division, Uttar Pradesh Jal Nigam (Urban), Mathura
respectively are annexed herewith and marked as ANNEXURE R-2
(COLLY.).

That it is respectfully submitted that the Municipal Corporation Mathura-
Vrindavan has been consistently pursuing the matter with the concerned
agencies, namely Uttar Pradesh Jal Nigam (Urban), Mathura and Yamuna
Pollution Control Unit, Uttar Pradesh Jal Nigam (Rural), Agra, for deposit
of their respective shares of environmental compensation as determined by
this Hon’ble Tribunal. In furtherance of the communications issued by the
Municipal Corporation, the said authorities have also taken steps to
correspond with their respective contractors regarding payment of the
aforesaid environmental compensation. In this regard, the concerned
authorities of Uttar Pradesh Jal Nigam (Urban), Mathura have also issued
communications vide letters dated 13.02.2026 to M/s Pumps Engineers &
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Traders, Mathura and M/s Vatavaran Techno, Agra, (i.e., concerned
operators of the STPs), informing them about the requirement of depositing
the environmental compensation amount in terms of the directions issued by
this Hon’ble Tribunal. It is respectfully submitted that there is no dispute or
ambiguity with regard to the apportionment of liability or the quantum of
environmental compensation payable by the respective authorities, and the
same stands clearly determined. That Copies of the aforesaid
communications letters dated 13.02.2026 issued by the Uttar Pradesh Jal
Nigam (Urban), Mathura to M/s Pumps Engineers & Traders, Mathura and
M/s Vatavaran Techno, Agra are annexed herewith and marked as

ANNEXURE R-3 (COLLY.).

That despite repeated communications and correspondence issued by the
Municipal Corporation, the aforesaid authorities have not yet deposited their
respective portions of environmental compensation, and the matter has
accordingly been brought to the attention of the competent authorities of the

State Government for appropriate directions and action.

That the Municipal Corporation remains committed to ensuring full
compliance with the directions of this Hon’ble Tribunal and continues to
coordinate with the concerned State authorities and implementing agencies
for the purpose of ensuring complete adherence to the environmental

standards and directions issued by the Tribunal.

That in view of the aforesaid facts and circumstances, it is respectfully
submitted that the Municipal Corporation Mathura-Vrindavan has complied
with the directions of this Hon’ble Tribunal by depositing its proportionate

environmental compensation amount of ¥47.38 lakh, and the present Status

Y%
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Report 1s being filed to place the same on record before this Hon’ble

Tribunal.

PRAYER
In light of the foregoing submissions, it is most respectfully prayed that this

Hon’ble Tribunal may graciously be pleased to:

a) Take the present Status Report on record;

b) Record that the Municipal Corporation Mathura-Vrindavan has
complied with the directions of this Hon’ble Tribunal by depositing its
proportionate environmental compensation amount; and

c) Pass such further order(s) as this Hon’ble Tribunal may deem fit and

proper in the facts and circumstances of the case.

Place: New Delhi
Date: 14.03.2026 RESlyg(DENT
(MATHURA-VRINDAVAN NAGAR NIGAM)

o
Through*Advocate

YA
Y/ VO%YAWALKYA SINGH

Supreme Court
Reg. No. UP4Aal143a/14
Ch.No.:203, Selalvad Lawyers Block
Supreme Court of Iindia
Off.: A-131 /ILGF), Sector-48, Noida
Ph.: ?8::8843_157. 9315614183

YAGYAWALKYA SINGH
ADVOCATE-ON- RECORD

ADD:D&Y LAW CHAMBERS,

A-131 (LGF), SECTOR 46, NOIDA

EMAIL: yagyawalkya@dylawchambers.com
CONTACT: (+91)-7838848157
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
M.A. NO. 732025

, IN
) ORIGINAL APPLICATION NO. 773/2022
IN THE MATTER OF:
RAJESH PAREEK ..APPLICANT
VS.
STATE OF UTTAR PRADESH & ORS. ....RESPONDENTS
AFFIDAVIT BT S
I,MMMM S/o yw Méged about S9 years,
presently working a )in Municipal Carporation Mathura- -

Vrindavan Nagar Nigam, having office at Mn_&?a‘g__lm&, do

hereby solemnly affirm and state as under: **

1. That I am the authorizé‘d .olfﬁ:cer of the Iqléspondent Municipal Corporation
Mathura-Vrindavan Nagar Nigam, in the aforesaid matter and I am well
conversant with facts and circumstances of the case and I am competent to
swear the present affidavit.

2.  That the contents of the accompanying Status Report have been read over to
me, which I understood and I state that the contents from para |  to
1@  are based on the records maintained by me and further as per the legal
advice received and believed by me to be true.

That the Annexures filed along with the Status Report are true copies of their

#fn/mzm
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tents
Verified at New-Bettri on this 14-#; day of _ o) , 2026 that the con

of Para 1 to 3 of the above affidavit are true and correct to the best of my

knowledge and belief and no part of it is false and nothing material has been

10

concealed therefrom.
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Computation of Environmental Compensation in respect to Mathura:
The total discharge from 23 drains at Mathura is 68.55 MLD i.e., 68550000 litres. 04 STPS are

said to be functional as per UPPCB's Report dated 09.12.2022 i.c.

SL.No Details of S.T.P. Capacity/Quantity
| Laxmi Nagar, Mathura . 16.0 M.L.D.
2 Laxmi Nagar, Mathura 14.5 M.L.D.
3 STP, Masani 30.00 M.L.D.

L 4 STP, Masani 6.8 M.L.D.

Taking from the above Report, it is evident that there is gap of 1.25 MLD i.e., 1250000 litres in the
installed capacity of STPs and the total discharge of sewage by all 23 drains at Mathura. Therefore,
computation of environmental compensation in respect to 1.25 MLD quantity of polluted sewage being
discharged in River Yamuna can be made at the first insance.
However, as per CPCB Report dated 04.10.2023, STP of the capacity of 6.8 MLD at Masani was non-
operational, therefore, the quantity of 6.8 MLD ie, 6800000 litres also have to be added to the gap and
the total gap would come to 8.05 MLD (1.25 MLD+ 6.8 MLD) i,c, 8050000 litres. Coming to the number
of days, we find, for the purpose of OA-II, that the cognizance of OA was taken by the tribunal for the
first time on 19.10.2022 but for the present case, we take number of days from the date when pursuant
to Tribunal's order dated 19.10.2022, first inspection was made by Joint Committee at the site on
24.11.2022. Thus, we find it appropriate to calculate environmental compensation from 24.11.2022 to
07.12.2023 (both inclusive) i,e, 379 days for the gap, which comes as under: 8050000 litres 379 days 1
Paisa per litre Rs.3,05,09,500/-

g9 UPHR TO 3,050,500/ W (1.25/(1.25 -+ 6.8)X 3,0509,500=47.38 FI wUA
uafaeoi afdgRl @1 e TR AT AYR-geRaT B U4 A9 257.72 SR @1 P
QRIS Sereres, T Ygqvl g0 g@TE, Sowo el FrrAmvn), el 7o), smRT @l

ferar =T | y/
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Computation of Environmental Compensation in respect of Vrindavan: )
| : : drains which carry 10.95 MLD

With respect to Vrindavan, it is said that there are total 13 3 ¢ road: Viind
sewage. There are 02 STPs i,e., (i) Pagal Baba, Vrindavan (4.0 MLD) and (ii) Maan s ringdvan
(8.0 MLD). .

leen comes another aspect. With regard to the compliance of treated water Of;"STEIS..WI]th the
parameters, Joint Committee Report dated 09.12.2022 shows that STP at Pagal Ba “sl C'":( avan
with the capacity of 4 MLD is not meeting prescribed standards in respect of Faccal Co 'fOl:m-
Further, annexures 1 and 2 to UPPCB Report dated 10/11.08.2023 shows that STP"S arc not meeting
parameters of the treated water as per Nitin Shankar Deshpande us. Union of India & Others (Slll).ra)-
In this view of the matter, the entire treated water being discharged by 02 STPs has to be taken into
account for the purpose of computation of environmental compensation.

Hence, environmental compensation will come for 10.95 MLD i,e.. 10950000 litres as under: 10950000
litres x 379 days 1 paisa per litre Rs.4,15,00,500/-.

IR gafaeefig afogfd @ R %o 4,15,00,500 /— N R (8/12)X41500500= FH0 276.67 I I
T sifdremRf) siffr, Fmfor wvs, oo Sid A (ERI), GEITR AR U4 %60 138.34 T AT
GRS Faweres AT Tguul Aa=T 3TE, Jo%0 Tel (AT SIRT §RT forar ST 2 |

The total environmental compensation for Rs.7,20, 10,000/-(Rs.3,05,09,500+Rs 4,15,00,500). )
Mathura and Vrindavan payable by Mathura-Vrindavan Nagar Nigam comes Rs. 47.38 Lac Executive
Engineer, CD, UP Jal nigam(Urban), Mathura Rs.276.67 Lac, Project Manager, Yamuna Pollution

Control Unit, UP Jal nigam(Rural),Agra Rs. 396.05 Lac.
SR B B RO ARyl @ wan § R 22122025 B AL A Mo I

Eﬁaaﬁwwmoawﬁmwmvﬁuaﬁqﬁwwfﬁam$ﬁmamﬁmwﬁl
7o IS gRA AT BT MR A 2 It shall be open to the concerned Nagar Nigams to
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accordance with law and after following such procedure as prescribed in law?’
3T whwﬂuaﬁqﬁﬁwﬁmm%awsmﬁﬁwmﬁaw%aﬁ@/wm
Wﬁmh@ﬂuaﬁr@mwﬁrmmmmmmﬁﬁawaﬁéa?Uﬁﬂw
BHRIAT ST & |
Mo I BRE MERYT D IRATTER TR P R g1 wataver &gl e 47.
38 <INT BT APTCF Rl 31.01.2026 B Sowo Wyl Fri==vr 418 & @ N NoTwHOTHOYH0 D ARAH |
o fgr T 21 (R o)
SR @ e W 39 BRIl @ UAidG 1098 / UR0E10—2 /2025—26  faHTH  08.01.2026,
039 / TI080—2 / 2025—26 R+ 29.11.2025 T 1074 / A1 /0M0M0go0, WIRT /2024—25 faT1 28.05.
2024, 3R TR IRA RITera G 206 /e farT /1001090, RT / 2025—26 =Tl 25102025 g
HRTYAHIeR(STel), TR T #RI—g=1ad & draferd u=id 890/GM (Jal)/MTR/2025-26 fR+Tie 15.11.2025
@ gRT UF B AeEd § gid fan R 1 9ad @ aRlen 3 aret fis aw gReEer gawd, g
yuvT FRi=r e, Jowo e i (amdivn) IR ud e arfvrean, fmfor @ve Sodo wiel frH
(), nwmwﬁwﬂuaﬁqﬁaﬁmaﬂwaﬁﬁmwélmmﬁnﬁ%@aﬂ
eI T FiRa T wr § aprar T o s Rerfiy #, Ao [rsfia wRa siferewor g wfiage
sy wiRe fasan < waan @ |
m:mmomﬁmﬁmwwwmmﬁwwﬁﬁwﬁ%gmuo
et P (i) Td @) B e W) W o FERE a @ e |
2. 2. 24
(STT wraw)
JMEOTOTHIO
TR Mg
TR A JYRI-g=<Ta |

gfafaft—
RATRBT HEICY, STHUG—HRT BT AIGR GA |
wa=1 Feerd, Sovo ST Fm(ETE), 10 gag qnf, JETs |
Fe <afrd, So%0 YGuT P01 4TS, TRaS Pl UH HRA-YHh0— 35707 / ¥4 / THoullotlo--163 / 2025,
fRoAi® 12.12.2025 @ e A 39 anwd A AT b e waRvT A Ao @R gR uiRa anw fRAiw
22,09.2025 UG faAid 22.12.2025 @ AT # Pa HRIATE! A AT EF Bl T 9N |
& AT, Sowo UguYT A= 1S, geedyqd, WYRT Bl IMALD BRIAE ¥ |
N Arsiaera Riz, IR Afgad, Mo I BRA MWD B AMawad drfared wg| —
>0 2
TR IMYEKT
TR 9 AR A |

12



oncy Nama:
#1iQebit Ban

275

7
i DSC Basced Paymcn\ PPA gencration not applicable

PFMS Generated DSC Transaction Payment Advice Report

NAGAR NIGAM MATHURA VRINDAVAN- [UPMT00005837]
k Name : UNION BANK OF INDIA

AABnnk Account Naq: 169210100052523
:Approvul date in PFMS: 31-Jan-2026

'Dsc Slgnlng Date In PFMS: 31-Jan-2026

|Amount (in Rs. : 473800000 _(Amount in words : Forty-Seven Lakhs Thirty-Elght rhousand

lNo. Of Beneficlaries; 1

Not to be used by bank for making any payments

Deblt Payment Advice No.: C012654819836

T s
i S.N | Beneficlary Name l PFMS Account ]lFsc cOdoI Aaﬁhnnr lAmot;n)t [ :
YA ! Transaction ID Nugﬂmr ’ 3 2| o 0’
- 1|UTTAR PRADESH {cor2654819761 ' gmf‘}b |C|C000469 4i78,000.08
N POLLUTION CONTROL:- = gi%%
: BOARD EXN -
- ’ L N ] g H
ey Total Amount(RB):'4,738:°0°-g
] N A %gi}
Q§§<!;9
Y
(Sign by Authorlzed Signatory) (Sign by Authorized Signatory)
Name - Nameo -
Deslgnatlon - Deslignation -
Moblle No - ) Moblle No -
'Publlc Flnanclal | Managemont Swilipage NOHL /it b i e 1 32/01/26 10:35
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ANNEXURE R-2 (COLLY)
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Computation of Environmental Compensation in respect to Mathura:

The total discharge from 23 drains at Mathura is 68.55 MLD i.e., 68550000 litres. 04 STPS
are said to be functional as per UPPCB's Report dated 09.12.2022 i.c.
rSL.No ‘, Details of S.T.P. \ Capacity/Quantity
1 | Laxmi Nagar, Mathura 16.0MLD.
2 | Laxmi Magar, Mathura

\

\ 145MLD.
E’j | STP, Masani |
|

30.00 M.L.D.

4 | STP, Masani _ . 63M.L.D.
Taking frém the above Report, it is evident that there is gap of 1.25 MLD i.e., 1250000 litres in the
installed capacity of STPs and the total discharge of sewage by all 23 drains at Mathura. Therefore,

qutation of el.wirc?nmenta\ compensation in respec‘t to.1.25 MLD quantity of polluted sewage
=X b%’{ugﬁi@argcd in River Yamuna can be made at the first insance.
AN

g T = Hewever, as per
O 4 A

CPCB Report dated 04.10.2023,'STP of the capacity of 6.8 MLD at Masani was
"')l‘mn-'opera“‘ﬁ‘a" therefore, the quantity of 6.8 MLD ie, 6800000 litres also have to be added to the

gap and the total gap would come to 8,05 MLD (1.25 MLD+ 6.8 MLD) i,¢, 8050000 litres. Coming

o3P {0 the number of days, we find, for the purposz of OA-IL, that the cognizance of OA was taken by the
) tribunal for the first time on 19,10,2022 but for the present caso, we take number of days from the
date when pursuant 1o Tribunal's order dated 19.10.2022, first inspection was made by Joint
( Committee at the site on 24.11.2022, Thus, we find it appropriate to caleulate envirenmental
. compensalif)" from 24.11,2022 to 07.\2..2023 (both inclusive) i,0, 379 days for the gap, which comes
R as under: 8050000 litres 379 days | l’msn. per ll’m'c Rs.3,05,09,500/-
& Jé\&\m g1 W G0 3,0500,600 /-1 N (125 /(125 + 6.0)X 3.05,00,500=47.38 T TR
i Y
WA
R

wqufaediid afdgff @1 AT TR AT SRR-gRET @ A 257,72 @ @ T
wfrorn garaai, AL Sl o g, Sovo el FrmEmi, Sl o), s
o fsan ST R
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Con i s
iputation of Environmental Compensation in respect of Vrindavan:

With respect to Vrindavan, it
sewage. There are 02 STPs i
(8.0 MLD).

: is said that there are total 13 drains which-carry 10.95 MLD
€., (i) Pagal Baba, Vrindavan (4.0 MLD) and (ii) Maant road, Vrindavan

Then comes another aspect. With regard to the compliance of treated water of STPs with the
parameters, Joint Committee Report dated 09.12.2022 shows that STP at Pagal Baba, Vrindavan

with the capacity of 4 MLD is not meeting prescribed standards in respect of Faccal Coliform.

Further, annexures 1 and 2 to UPPCB Report dated 10/11.08.2023 shows that STP's are not meeting
parameters of the treated water as per Nitin Shankar Deshpande us. Union of India & Others

(supra). In this view of the matter,f the entire treated water being discharged by 02 STPs has to be
taken into account for the purpose of computation of environmental compensztion.

Hence, environmental compensation will come for 10.95 MLD i.e.. 10950000 litres as under:
10950000 litres x 379 days 1 paisa per litre Rs.4,15,00,500/-.

SRR Fafavol aRigRf o eFRIRE W0 4,15,00,500 /— # W (8/12)X41500500= %0 276,67
g BT Y IR i, Fmior @, Sovo S FIT(FTNI), HEIEER AR TG w0
138.34 T WA IRAISHT a1, TG YguvT FHa=07 ga1E, So%o wied (oD T g
fpa T ' |

The total environmental compensation for Rs.7,20, 10,000/-(Rs.3,05,09,500+Rs 4,15,00,500).
Mathura and Vrindavan payable by Mathura-Virindavan Nagar Nigam comes Rs..47.38 Lac
Executive Engineer, CD, UP Jal nigam(Urban), Mathura Rs.276.67 Lac, Project Manager. Yamuna
Pollution Control Unit, UP Jal nigam(Rural),Agra Rs. 396.05 Lac. . ,
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Computation of Environmental Compensation in respect of Vrindavan:

With respect to Vrindavan, it is said that there are total 13 drains which carry 10.95 MLD sewage. There

are 02 STPs i.e., (i) Pagal Baba, Vrindavan (4.0 MLD) and (ii) Maant road, Vrindavan (8.0 MLD).
Then comes another aspect. With regard to the compliance of treated water of STPs with the parameters, Joint
Committee Report dated 09.12.2022 shows that STP at Pagal Baba, Vrindavan with the capacity of 4 MLD is not
meeting preseribed standards in respect of Faccal Coliform. Further, annexures 1 and 2 to UPPCB Report dated
10/11.08.2023 shows that STP’s are not meeting parameters of the treated water as per Nitin Shankar Deshpande
.\U jon of India & Other (supra). In this view of thc matter, the entirc trcated water being discharge by 08

STP”s has to be taken into account for the purpose of computation of environmental compensation.

7777 Hence, environmental compensation will come for $0.95 MLD i.e., 10950000 litres as under: 10950000 liters x

379 days 1 paisa per liter Rs. 4,15,00,500/-
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Computation of Environmental Compensation in respect of Vrindavan:

With respect to Vrindavan, it is said that there are total 13 drains which carry 10.95 MLD sewage. There
are 02 STPs i.c., (i) Pagal Baba, Vrinda\\'an (4.0 MLD) and (ii) Maant road, Vrindavan (8.0 MLD).
Then comes another aspect, With regard to the compliance of treated water of STPs with the parameters, Joint
Committee Report dated 09.12.2022 shows that STP at Pagal Baba, Vrindavan with the capacity of 4 MLD is not
meeting preseribed standards in respect of Faccal Coliform. Further, anncxures | and 2 to UPPCB Report dated
10/11.08.2023 shows that STP’s are not meeting paramelers of the treated water as per Nitin Shankar Deshpande
us. Union of India & Other (supra). In this view of the matter, the entire treated water being discharge by 08
STP’s has to be taken into account for the purpose of computation of environmental compensation.
Hence, environmental compensation will come for 10.95 MLD i.c., 10950000 litres as under: 10950000 liters x
_’@{Uﬁys 1 paisa per liter Rs. 4,15,00,500/-
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